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: CENTRAL ADMINISTRATIVE TRIBUNAL,
BANGALORE BENCH.

ORIGINAL APPLICATION NOS. 517, 518, 811, 813 & 898/ 1994

TUESDAY, THE 26TH DAY OF JuULY, 1994

l Shri Justice P.K. Shyamsundar eee Vice Chairman

I Shri T.V, Ramanan ese  Member (A)

' 1, shri L. Shivallnga,
' S/o Lingaiah, Major,
: Working ss fFarm Hand, . .
f Reeiding nesr Madhu Stors,
Post Sanjesvini Nagar,
: Hebbal,
! Bangalore - 560 024,
(0A No. 517/ 1994)

//Zf Shri{ Murugadas,
: - 5/o Mannangatty,
Majer,
| Working as farm Hand,
Resident of Farm Quartsrs,
No. T/44/ 1, Hebhal,
Bangalore - 560 024. eee Applicants
! ( OA No. 518/ 1994)

(By Advocate M/s V., Javahar Babus )

/3. Shri Revanna,
s/c Rancaiah,
{ aqud about 28 years,
Working as Farm Hand,
: Office of the Officer
: Incharge, Militsry Farm,
; Hebbal, Bangalore—-24 &
’ residing at Military farm
Quarters, Hebbal,
] Bangalors = 24,
! e ( OA No. 011/ 1994) . . R

.~ 4, Shri D. Rangappa,
s/o Obanna, aged about
| 29 yuars, working as Farm-Hand,
0ffice of the QOfficer Incharge,
' Militsry Farm, Hebbal,
ceomn Bangalore-24 and residing at

S vt Military Farm Quarters,
,"r_ L Lt A ‘l\ . : :\\' Hnbbul’ BanQBlOPB - 24¢
S T ( 0A No. 813/ 1994 )
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1.

2.

3.

4,

Shri Justice P.K. Shyamsundar, vice Chairman

Shri Hanumantha,

5/o Ranga, sged about 40 years,

working as Farm—Hand,

office of the Officer Inchargs,

military Farmy Hebbal,
Bangalore-24 & residing at
military Farm Quarters No.5,
Hebbal, Bangalore-24.

( OA No.. 890/ 1994 )

eee Applicants

(By Advocate Shri M.S. Ananda Ramu )

Vee

The Union of Indie
by its Secretary,
rinistry of Defencea,
N e DElhlo

The Deputy Director of
Filitary fFarm, Headquerters,
Southern Command, Xirkee,
pune~3,

The Deputy Director GCeneral,
military Farm,

Army Headquarters,

p.m.C, Branch,

New Delhi.

The Assistant Director,
military Farm,

Officer Jncharge,
Military Farm, Hebbal,
Bancalore—-24.

Shri B. B, Biwaa,

Assistant Director, military Farm,
Otryicer Incharge, military farm,
Hebbal, Bangalore = 24, '

7 ( By Advocate Shri M.S.
Standing Counsel tor Cen

ODRDER

Padmarajaiah{ senior -
tral Covemment).

vee  Respondent®

Heard M/ V. Jevaher Batu/ Ananda Remy for the spplicents

end the learned Standing Counsel. M/e Javahar gabu/ Ananda Ramu

combat the order transterring their clientes trom military Ferm,

ceaes3/-
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Hebbal, Bangalore. It ia strpnisusly urged that the applicants

fbeing the Farm Hands had been maliciously picked up.for unjust
l

| .
shift from their native soll which has resulted in extreme hardship

‘not merely to them but elso to their tamilies, It ias pointed out

.because the applicants were the oftice bearers/ members of a
: .

'union of Farm Hands constituted under law, the administration

teking exception to this kind of congregation had sought to paralise
f

the applicants and their colleagues in the other casas which are
Ialto presently dealt with, '

| 24 Ve have perused the file and found that all transter

"orders have boen made!‘in public interest. The argument is that

1
| -

the applicants ars singleﬁ out in migration to sn outside terri-
tory and that the orders suffer from malafide but we see no auch

| thing. We are satisrisd with the order and is nat vitiated by
nalafida'or any ofher intention' « Under the circumstances, these
applicationa therefore,fasl. Thu applicants should join thelr new
places of work and af&ur'completing one year's tenurs in the-new

places of posting, the spplicants may if so sdviged make represen—

tstions ‘to the department for their retranafsr. to Bangalore. - 1f°

that 1g-done and if in view of the sppropriste authority tinding

that the applicants' prayer for a tranefer back to Bangalore is
justiried, the authority may coneider such representation in ss =

sympathetic light as possible and with all things being squal
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may !naka order retransferring the applicants to Bent;a:alora. In the
peanwhile, the applicents will be entitled to retain the official
quariers at Bancalore ror s period of two mon ths 1rom toda.j. bith

this' direction, these epplications which otherwise rail shall stand

diemiased, No costs. .
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